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introduce a Bill further to amend
the Constitution of India.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI EDUARDO FALEIRO: I in-
troduce the Bill.

MR. CHAIRMAN: Shrj Atal Bihari
Vajpayee.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi). Sir. I would like to
apologise to the House for not being
present at 3 o'clock. 1 was under
the impressiop that non-official busi-
ness would be taken up at 3.30 p.m.

MR. CHATRMAN: It is all right.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment  of
ete.)

articles 124, 125,

SHR;] ATAL BIHARI VAJPAYEE
(New Delhi): I beg to move to for
leave to  introduce a Bill further to
imend the Constitution of India.

MR. CHAIRMAN. The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
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SHRI ATAL BIHARI VAJPAYEE:
I introducett the Bill

17.30 brs,

HALF-AN-HOUR DISCUSSION

UnirorM PROCEDURE FOR SALE OoF CoM-
MOMTIES AT FAIR PRICE SHOPS

SHRI T. R. SHAMANNA: (Banga-
lore South): Mr. Chairman. I have to
state here that this is a very impor-
tant matter pertaining to a uniform
system of distribution of rationed ar-
ticles. As long as prices go up and
as long as there is scarcity of essen-
tial commodities. whether we like it
or not, this system of rationing and
fair price shops must continue. Where.
as in the present circumstances the
prices are going up, there is no sign
of their coming down and the prices
of essential, commodities like sugar,
edible oils are all going up and pro-
duction js less. Therefore, we have
to continue for some more years this
public distribution system in a cor-
rect way.

Usually the Central Goyernment is
responsible for allotting sugar, kero-
sene, cement and so on and, there-
fore, since these commodities are to
be distributed throughout the coun.
try, it will be very mecessary that
proper guidelines are fixed so that in
the distribution there may not be lot
of inconvenience to the public and
there is equitable and fair distribution
of these essential commodities

In this connection I may tell you
that there are variations as to the
method of rationing in different parts
of the country, For example, in
Karnataka we allot or give so many
grammes per unit per month. But I

a_a_égublished in Gagette of India Extraordinary, Part II, section 2,dated

mmmﬂuced with the recommendation of the President.



371 Sale of Commodities

[Shri T. R. Shamanna)

am told in Tamil Nadu and, to some
extent, in Kerala, they take into con-
‘gideration the income of the person
as also the status of the person is
taken into account while allotting
sugar and I am told that 2 to 3
grades are there and accordingly the
distribution is done. In order to have
a proper control it is better that we
have a uniform system of rationing,
of course. with such slight adjust-
ments as are necessary according to
the local conditions, I am not quite
familiar with other parts of the
country. So far as [ am concerned,
with regard to Karnataka State,
Bangalore City has got 22 lakhs of
population gnd people living in slums
and in undeveloped areas will num-
ber about 3 lakhs. The majority of
these 3 lakhs people do not use
sugar. I do not say that the rich
alone hawve to use sugar. But, as
it is, most of the people who lived in
slums and who are very backward
and who cannot afford to use sugar—
of them there are many and accord-
ing to my wstimate, nearly 60 per
cent of these people—do not usc
sugar. Here what [ say is that if
there were to bz about 4 kg. of sugar
in a particular card. the ration shop
dealer will give that innocent card-
holder about Rs. 2 or Rs. 1.50 per
kg. and he misappropriates the
sugar. You know the ration shop de-
alers have got their own shops in
their son's name or somebody else's
So, as long ag there is sale
of open market sugar and rationcd
sugar, naturally there is scope
misusing it and most of these people
take a rupee or two for a kilogram
of sugar and the ration shop dealer
will distribute it elsewhere. But a
person who knows the tricks of the
trade usually takes the sugar
sells it at a marign of Rs. 3 or 4 to

Yotels or to tea stalls.

name.

for

and
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I am particular that in case of
suger to be supplied to rural areas,
most of the sugar is sold in Banga-
lore city itself. 1t will not even go
to the rural areas. The sugar bags
are sold in Bangalore city itself and
most of the people in the rural areas
say, ‘I do not get sugar’, They use
jaggery or something . To my know-
ledge, most of the sugar meant for
the rural areas is being misused.
Therefore, jn order to see that sugar
is properly distributed, we must have
a system. To my knowledge, the
number of bogus ration cards in
Bangalore City may not be less than
50,000 to 60,000. So, the sugar that
we distribute will be misused by
the bogus rationcard holders. In
these circumstances, I urge upon
vou to see that the rationing officers
take particular care to see that these
bogus ration cards are detected and
cancelled.

As has been explained alrcadly.
60,000 are roughly the number of
bogus ration cardholders in Bangalore
City. You know how much of mis-
use will be there. Further, as le-
gards the distribution of kerosenc
it was scarce some days ago. NOW
the situation is better. In Bangalore
City each cardholder used to get
five litres of kerosene o0il per week.
If there are twenty people in a hous
even then, the cardholder gets only
five litres of kerosene oil. If thcre
are two or three people in a housé
the cardholder will get five litres of
kerosene. A large quantiir of kero-

" sene oil is being bought Ly the per-

sons from these who do not us®
kerosene oil. Therefore, you have '
take proper steps in this regard "
take a uniform decision so that ais-
tribution of these articles at all stages
is not_only fair but it is done eau”
tably also to a great extent.

distribu-

\ .
With regard to the public
¢ sary that

tion system, it is very neces
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you take certain precautions.  As
long as there is bottleneck in trans-
port, it will be very difficult to see
whether the grains and other articles
are dJdistributed through the fair-
price shops properly or not. In Karna-
taka, for example, for the last three
months, wheat is not being supplied.
As a result the flour mills are closed
down. They have come here with
a request for supply of wheat
regularl}-. 1 am told that they are
not supplied because the required

quantity ~of wheat is not wanted
there. Further there is a transport
difficulty.

1 would urge upon the Civil Sup-
plies Department that they should
request the Railways for providing
them with sufficient wagons., They
ghould see that there is no unneces-
sary delay in transporting these
articles from one place to another. I
am sorry to state here that in many
cases, the storage place is not good
and there is not much of a buffer
stock. In this connection, I have to
state the quality of rice or wheat
supplied by the rationing shops is
awlully bad. Even though they sell
@ 160 or 1.70 a kilo, they should see
that the quality js good and it is
fit for consumption. _ In the open
market, even though it is 35 paise
more, people prefer to buy more of
these grains from the open market
ind not from the ration shops. If
You do not mind, even { the con-
fumers are to pay 10 or 30 paise
More  kindly take steps to see that
the ration shops supply the good
Qality of grains to the consumers
thereby the public may not.have a
®asiderable difficulty to make use
“'it. I would say that the storage
“ommodation is defective and the
“heat supplied is also bad and some-
Mes it is not fit for consumption. I

:lI: very sory to say this. Proper
m’aﬂe must be there. Further
Yhure. while purchasing these grains,

Wh ha\fe to be little more careful.
et IS consumed by the labour

55s. If these things are properly
lbuted, it will pe the growers
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who will be benefited; the consu-
mers also will be benefited. I hear
that there js a Jot of wastage of
grains becausa of rodents. Not only
that. Godown keepers also misuse
it. So, care should be taken to see
that there is propar storage of grains.
While taking grains in the market.
carea should be taken by the civil
supplies dzpartment that the grains
they are purchasing are of better
quality as far as possible. These
shouid be cleaned so that the con-

sumers may not waste time and
money t3 clean these grains wund
use them, Sir, in our country,

rationing will continue for some more
years. I am not sure how long this
will continue. Therefore, jt is very
necessary for the Central Govern-
ment to call a meeting of the persons
concerned with [ood supplies in the
Statcs. Before that by circulating
a questionnaire they should invite
suggestions on how sugar or grain
is being distributed to the fairprice
shops in their areas. Then, there
should be a oproper discussion on
this so as to come to some under-
standing. That will be very useful
for equitakle distribution of the
grains. 1 am afraid the rationing
will have tov continue for a long time
in this country. So there should be
no scarcily of these grains in fair-
price shops and the Civil Supplies
Department should see to it that the
consumers get these articles from
the fairprice shopg without any in-
terruption go that there may not be
any need for the consumers to go
and buy the same from the open mar-
ket. S5, Sir, we should first try to
check black-marketing jn  ration
shops; the quality of the grain sup-
plied should be improved and there
should be proper storage done. Fur-
ther there should not be any di-
ficulty in respect of transport. There-
fore, the officials of the Agriculture
Ministry, Transoort Ministry, Rail=-
way Ministry and the Civil Supplies
Department should all sit together
and chalk out a prozramme where-
by we can make as best as possible a
use of it in the interest of the con-
sumer.
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THE MINISTER OF CIVIL SUP-
PLIES (SHRI VIDYA CHARAN
SHUKLA): Sir, I thank the hon'ble
Member for raising this interesting
discussion. First of all I must clari-
fy that there is difference between
rationing and the pubhe distribution
system. Whereas in public distribu-
tion system we keev on distributing
items of daily need and other essen-
tial commodities all of them are
not subject to statutory price con-
trol. Certain items have price con-
trol on them and most other items
do not have price control. [ am sure
the House knows this difference bet-
ween the public distribution system
that we are runningz taday and the
rationing that was in vogue many
years ago.

It is quite likely that in case other
methods that we are adopting now
do not succeed to the extent neces-
sary and we are rebuffed at every
attempt to make the public distribu-
tion system successful without re-
sorting to rationing then we may have
to think of rationing as a means of
completely controlling the distribu=
tion of essential commodities throuh
the fair price shops and ration shops.

We have already declared that pub-
lic distribution systme will be a per-
manent system built into our eco-
nomy. It is not going to be a tem-
porary measure which will be used
now and given up later. For the for-
eseeable future and as far as we
can see 1n future this is going to be-
come a permanent part of the eco-
nomy and in this public distribution
system we want to import as much
of efficiency, honesty and also ser-
vice. These three elements would
be imperted into this system as much
as possible.

We are suffering from various pro-
blems and these problems arise
mostly because the supply manage.
ment is not as sufficient as we would
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like it to be. Various discussions
have been held in the past. Various
guidelines were issued. Various
schemes were floated but I must ad-
mit that the public distribution sys-
tem should be functioning in a far
better manner than it is functioning
today and, therefore, there is grow-
ing need of improving this system
and we have taken in hand series of
discussions with the State Chier -
nisters accompanied by their Chief
Secretaries and other functioninaries -
who are concerned with public dist-
ribution system and, I am sure, as
a result of these discussions we will
be able to not oaly import efficiency
into the system but also remove va-
rious mal-pactices to a large extent.
The first action that we are taking
is to evamp the Essential Commodi.
ties Act. An essential feature of this
Act is that this Act by itself is quite
strict. But there were certain loop-
holes unwittingly left in it which
werc taken advantage of in varicus
courts. We have had suggestions
from various State Governments
and as a matter of fact we are go-
ing bevond these suggestions, more
than those suggestions, and also
plugging these loopholes in such a
manner that it would be difficult for
a person who violates the law to
get out of it, if the case is properly
investigated and properly put be
fore the court.

I will, Sir, take a little time of
the House to explain the features of
the proposed amendments.

Firstly, there was a provision for
a statutory punishment, a minimum
punishment of 3 months for every
offender, but, thig was always CI"
cumvented by the Proviso that fo
lowed and said that for ‘reasons 1‘:
be recorded’ etc. etc. a punishm="
lesser than this could be awarded L{
the courts. So, some of the offend”
got away even when there was St .
cient proof and sufficient mﬂ‘”"};
to prosecute and convict the Pers’
concerned. Now we are Boiné
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take it away. We are going to de-
lete that proviso completely. We
wil] only provide that for purposes
of statistics and collection of statis=-
tics or certain other information that
is sought to be collected from various
shops, keeping of records etc, if
there is a technical fault, that may
not be brought under the minimum
required statutory punishment, but
for all other offences (howsoever
technical they may be) the minimum
statutory punishment of 3 months
will be imposed. The courts will have
no option. For this minimum pun-
ishment we are also providing that
there shall be no appeal hecause,
the constitutionality of this provision
has been upheld by, the Supreme
Court. We have checked it up with
the Law Ministry. I hope that this
will, when enacted, mean very quick
isposal of cases under the Essential
Commodities Act.

We are also in this Aet making bail
very difficult. Because, once a person
gets a bail, he then protracts the pro-
tecdings. Ha takes it for months and
months and years. There are
thousands of cases pending in various
tourts where the witnesses do not turn
Up, where the lawyers from either side
wmetimes take the dates, enhance
the dates etc, [f the offender is inside
the jail und he does not get the bail
then at least from his side there would
be no attempt to proect the preceed.
ings. I am sure the side of the Pro-
Secuting Authority there would also
‘? no attempt to protract the preceed-
“';8- We wuuld like to come to a
Quick conclusion to sec that this
offender who is being tried is punish-
t properly. There would be one or
W0 other consequential amendments
“hich will mean that the offences will
:‘Ft"me cognisable offences. This is
"““E done in the hope that the Pre-
‘entive Betention Act which was
Promulgated for prevention of hoard-
Mt and blackmarketing would be re-
Quireq only in rare cases. Most of the

tnders could be nabbed under the
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Essential Commodilies Act itself. But,
should there he such people who are
controlling variovs oparations from
background, who could not be caught,
but there is sufficient pruof and suffi-
cient material which cannot be used
sirictly according to the Indian
Evidence Act, but whien is sufficient
to convince the Advisory Boards that
the person is guilty of the offence
under which he has been detained,
then such people, suckh black-
marketeers and social oTenders could
be detained under ihe Preventive
Detention Act. But I might say that
we would like the Essential Commodi=-
ties Act and other consumer Acts to
be still more stronger and se much
effective that recourse to preventive
detention is iaken in the 1east possible
manner. 1 must also clarify that we
arc averse t2 using the preventivc
detention proceedings and this Preven-
tive Detetion Act would be used if
it becomes aktsolutely essential. But
as [ said earlier, we would likz it to be
used sparingly and use the Act which
will become very effective after the
proposed amcndments. We are also
trying to introduce a significant im-
provenment in the supsaly manage-
ment and I have indicated eariier that
1 am holding discussions with the
Chief Ministers. [ have helg discus-
sions with 3 or 4 Chief Ministers ana
I am holding discussion with the West
Bengal Chief Minister tomorrow and
other Chief Ministers are coming here
with their tearn. We will sit down
with the team and understand the
difficu’ties, put un our requirements
with them, and sc far we have been
able tp reach an absolute agreemcnt
with the Chief Ministers rather than
holding big conferences and making
il a debatinz point.

PROF. N. G. RANGA (Guntur):
Should be th2 Chief Ministers plus
their concerned Ministers. ..

SHR] VIDYA CHARAN SHUKLA:
Yes, their Civil Suppiv Ministcrs,
Civil Supplies Commissioners, Chair-
mep of the Commoditie; Corporation
or Civil Supplies Corporation, all these
people come and then the system that
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we are devising has been found to be
workable. I am sure when the system
is introduced at the State level thic
should produc2 tneg desired results.

The hon. Member has mantioned
various difficultieg that we face in aur
running the pudlic distribution system
and he js very -ight that transport
bottleneck, lack of storage facilities,
supply of rub-standard goods i1n the
ratioh shops, cle. are <ll there ond it
is for us to tackle them and we will
tackle these things with determination
and perseverence,

Another point I have made to the
Chief Ministergs is that it is no use
putting the public districution system
alone in the nands of co-uperatives
and the Governmental izoncies. It
is also essential tc rrgulaie t-e whol2-
salge trade in essentia] commoditie: at
the State level. If you leave the
whole-salg trade ot essential commodi-
ties in the private hands, jt will he
very difficult for you to regulate yocur
public distributicn system in co-opera-
tive system or through nther means.
Therefore, the Stats Supplies Corpora-
tion or the Commrodities Corporations
have been formed in 9 States and the
other States have been prevailed upon
that their State Chief Ministers should
immediately tike steps sa that every
State has the Civil Supplies Corpora-
tion. The CTentral Governmont can
make allocation of varioug things to
those Corporations and we can even
prevail upon the private manufacturers
to make the allocation of all the
essential commodities tn the Civil
Supplies Carporation of the State con-
cerned and then tha{ Corporation can
within their own jurisdiction and
with.n their own States can arrange
for storage of these things in the nodal
paints gnd arrarge for proper dis-
tribution of thosg essential commedi-
ties in the State. Along with this, we
have also suggest {0 the Chief Ministers
that the Co-opcratives must be given
ful] play in this. To my dislress, I
find that most of the fair price shops
were in privat hands. Almost 3/4th
of the fair price shops were in private
bands. Only 1/4th _of them were in
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co-operative sector or run by  the
Department. So, we have suggested
to the Chief Ministers that as quickly
as possible most of the public distri-
bution system must be brought under
the co-operative sector or in the hands
of the Departmental distribution and
ag quickly as possible the private
element in the public distribution
system should be eliminated. And
this. 1 hope~ will bring forth better
contro] and Letter management of the
essential commaodities in the country.
Thig will also require the amendment
of co-operative Jaws which were faulty
in most States. A]l kinds of disabili-
ties have been passing on the co-
operative movement and co-operative
societies. The Registrar, Co-operative
Societies, Assistant Registrarg and
various inspectors have such powers
where societie; c¢an be superseded,
their resolutions can be negated and
thus they are completely at the merry
of many official bodies which is against
the spirit of the cooperative movement.
We have suggesteq that the Coopera-
tives Act shculd also be advanced and
made more democratic gnd should be
put in such a manner that the cn-
operative societies can really function
as an independent body to have good
control over their own operations and
it shoulg not be that always the
officialdom keeps on blaming the co-
operative societieg and the cooperative
socieities keep on blaming the
officialdom for various lapses.

We have also devised and suggested
popular committees to be appointed at
varioug levels tn act as watchdogs f0f
these operations. The State Jevel
committee, the district level commiltee
and the block level committee, as ﬂ:g
State Government may decide, sljﬂu
include public representatives in
non-politica) manmner. T would n!
to emphasise ir this House that _‘Wn
want to keep the public dismbm::c
system that we want to devisc afui .
movement that we want to dewsetic'l
this purpose completely a non-poli p,
one; it should be completely nui:iu.
politica] controversy and no .l”:
advantage should be sought %0 sl
taken by us or by any other
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parly in thi; maiter. We would like
to see that these things are dcne only
on merits and persons raally interested
in this and wko can effectively con-
tribute to this are included in these
committees. Thig is what [ am telling
the Chief Ministers also and I hope
they will accept my suggeetions in this
regard.

There are many other points also,
but as we are coming to the end of
our time, I have only indicated the
broad lineg on which we are trying to
tackle this problem. I hope I will
have the support of the House in this
measure and we will be akle to tackle
this effectively in future.
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SHR] CHITTA BASU (Barasal): 1

am glad that the hon.
to the matter of public
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referred to the supply management.
As a matter of fact, the supply
management deficiency is causing
much difficulty for the existing pub.
lic distribution system wherever it
exists. For example, I want to men-
tion to the hon. Minister the case of
West Bengal. The monthly allotment
of food articles in the State of West
Bengal is 3.55 lakh tonnes. But the
experience is that in ny month in the
past this quantity was made available
physically to the State Government to
maintain the supply through the pub-
lic distribution system. In reality, in
July last,the actual suppy had been
of the order of 1.33 lakh tonnes when
the monthly allotment is 3.55 lakh
tonnes; that is approximately one-
third of the monthly allotment for the
State. I think he woulg concede that
this-is the rea] situation and the ques-
tion ig to improve the situation.

Now, he has made ceriain sugges-
tions and 1 am glad that he has ac.
cepted  the principle of wholesale
State trading. I went to clarily one
point. He has mentioned that whole-
sale trade of certain essential jtems
wil] be operatey at the State level, if
I have understood correctly from his
speech, May I know how js it possi-
ble (o introduce the principle of State
‘rading jn the wholesale trade only
il a State level without taking appro-
priafe getion at the national level?
In this connection, I only want to
Tefer that when from this side, we
#ked the Minister of Agriculture
Whether there ig any proposal under
‘onsideration for monoply procure-
ment of foodgrains, he bluntly said,
No” Therefore, in a State of nation-
al pGTicy of procurement, how is it
Possible to have that procurement
""'}'33' successful at the State level?

's point is necessary to be clarified.

:‘“n. do the government propose to
mm:: t.ht.! price of certain essential

.t I?dme‘s at a national level, Un.
Hat'e prices are fixed gtatutorily at

iona] level, State trading at the

t 4
e level “will not be successful.

(HAH Dis.)_

Therefore, my question is whether
the government jg considering g pro-
posal to fix the prices of -cssential
commodities at a nationa] level. My
suggestion is that there should be
fourteen jtems of essentia] commodi-
dies for which the prices should be
fixed statutorily at national level.

Then there is the question of sub-
sidy. In order to curb the price rise
and meet the needs of weaker sec-
tions of society, there is the necessity
for an element of subsidy. Would
the Central Government provide sub-
sidy to the State goveérnments who
will float a corporation for essential
commodities for the purchase of essen.
tial commodities and distribution
through fair price shops? If there is
no element of subsidy, the price rise
cannot be curbed. Therefore, would
the Centra] government give subsidy
to the State governments nn the mat-
ter of launching a programme for State
trading in the matter of distribution
of essential articles.

Lastly has any proposal of this
nature been given by the West Ben-
gal government to the Government of
India. in the matter of price fixation,
in the matter of 14 essential items or
subsidy for State trading and larger
supply of essential commodities,
namely, food. kerosene, cement, gugar,
edible oils, ete?

SHR] JANARDHANA POOJARY
(Mangalore): The condition of the
Indian consumer js pitiakle. In most
other countries the consumers are
kings but unfortunately in our coun-
try consumers have become beggars.
Without going further, ] am asking
certain questions. I want to know
whether the government is thinking
of entering jnto the production of
essentia] commoditieg to enhance their
availability, what steps have been
taken to counter the psychology of
scarcity of, sugar by stepping up re-
leases if necessary, by ensuring pro-
per distribution and greater produc.
tion; whether monitoring supplies,
credit regulations, dehoarding opera-
tions, rail movements can overcome -
the limitations jmposed by bag crop
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year and a large trade deficit; whether
the government is going to have a
civil supplies corporation for Delhi
and what steps have been taken to
involve panchayats and cooperatives
in the public distribution system and
what type of assistance will be given
to the State governments to open more
fair price shops; which are the states
ang Union territories which have invok.
ed in full the provisions of the Essential
Commodities Act to curb hoarding
and black marketing and what is the
reaction of the States to enforce
other ordetrs, price display order and
other orders, whether the States have
been askeg tp set up new special
courts to ensure expeditious disposal
of these caseg and to try other econo-
mic offenderg and what js their reac-
tion,

MR, CHAIRMAN: Your questions
are all right. How much time will
the hon. Minister take to explain all
these things?

SHR1 JANARDHANA POOJARY:
It is an important discussion and the
entire country js watching. A very
serioug gituation is prevailing in the
country., Therefore, I want to know
whether it js true that trade iz very
much responsible for the speculative
rise in prices obviously helped by the
banks, jncluding the nationalised ones
for cornering the gtocks; whether the
present price rises are mostly man-
made. Is it true that 1000 fair price
shops are io be opened in the next
five years and they wil] be in the
cooperative sector? I want to know,
lastly, whether the Planning Commis-
sion hag set up a high level ‘working
group to thrash put a fairly uniform
scheme encompassing ag many essen.
tial itemg as possible and the crux of
the new scheme will be to try and
procure goods directly from the pro-
ducer eliminating middlemen, Please
cover a]l these points.

MR. CHAIRMAN: The hon. Minis=-
ter will take about four hours ty cover
all your points.
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SHRI JANARDHANA POOJARY:
The subject ig very important, other-
wise ] would not have put al] these
questions,

MR. CHAIRMAN: But jn this the
scope js very limited, Now the hon.
Minister may reply.
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5t gfey w= o7 7 TAwW &

Mr. Chitta Basu spoke about gtate-
trading. What I had indicated does
not tantamount to state-trading.
What 1 saig was, the essential com.
modities which are djstributed
through fair price shops must be
handled as far ag the wholesale trade
is concerned by the civil supplies
corporations of the Stateg concerned.
That does not mean that others will
not be handling it. Other traders
also can handle those commodities for
their own purposes. They can sell it
from varioug other shops and outlets.
The other shops are not going to be
closed down. Various shops will con-
tinue and fair price shops also will
continue. But the fair price shops
must not depend on wholesale traders
for their supplies. They ghould get
their supplies from the State civil
supplies corporations at a proper
price and in proper time, There should
be nv sabotage and no element of lack
of coordination, as far as thc system
of civil supplies is concerned. It
should be properly coordinated with
the State civil supplies corporations.
As far ag cssential commodities and
public gistribution gystem shopg are
concerned, they should depenq only
on the State civi] supplies corpora-
tions and on nothing else. This is our
view which we have suggested to the
State Governments. So far in our
discussions, the State Governments
have gladly accepteg this view-point.
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We shall give varioug facilities to the
State civil supplies corporations, so that
they can go their work in a proper
way. I must say that there j5 absolu-
tely no discrimination against West
Bengal. If at all, the other States have
suffered a little more than West Den-
gal. Mr. Chitta Basu is so vocal and
so far as West Benga] js concerned,
we are very careful. We give more
facilities to West Benga] that we nor.
mally give “"to other States. This
should satisfy him, because it js really
not a fact that West Bengal has been
diseriminateq against.

st Prourt s mTE (sfteaTer)
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The consumer resistance movement
in our country is woefully weak.
There is one body which has been
doing some usefu] work. It was cal-
led the Consumers Council of India, a
non-political body and it was doing
good work. But for the last three
years it was put in cold storage. We
propose o renew our assistance to
this body and see that this body
starts working amongst the consumers
and brings to light various malprac-
ticeg like adulteration and lack of sup-
plies, etc. This will ggain be a non-
political body, which will oversee
various things, hold seminars discus.
sions and meetings go that the various
problems that face the consumers
can be brought to the notice of the
various. authorities in a proper way
anq those difficulties can be removed.

In my first gtatement, I jndicated
that as far asg price control js con-
cerned, we do not wish to introduce
price control at this stage, because
sometimes, if it is not properly
administered, it brings more harm
than good. Therefore, this shouly be
thought of as a last resort. We hope
that without bringing in price con-
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trol, we wil] be able o do good work
with our civil supplies machanism.
But if we come to the conclusion that
without price control we cannot go it,
then we will not be afraid of intro-
ducing price control. But this will
depend on the judgment of various
State Governments and our Ministry
of Civil Supplies as to whether the
stage has come when price control on
essential commodities hag become
absolutely essential. There is cer-
tainly an element of subsidy in all
supplies of essential commodities.
The subsidy may not be given direct-
ly to the State Governments. But the
commodities that are handled gnd
supplied to the State Governments
—for instance, imported oil and various
other things—have ; large elemert of
subsidy. So, without subsidy no good
public distribution gystem can operate
and therefore, the element of subsidy
is present jn these things.

The hon. Member, Shri Janardhana
Poojary has asked severa] questions.
I wag not able to write al] his ques-
tions. If I am not able to reply to
any of his questions, he will kindl_y.
with your permission, ask them again

Production of sugar has been the
lowest last year. By advancing the
crushing season and by giving incen-
tive to farmers, we hope the prodt.lc-
tion of sugar will register a signifi-
cant improvement in this ggason. Nof
only sugar but gugar sub-group like
khandsari and gur wil] be produced
in much larger quantity than last
year. In this regard, I may say that
nearly half of the present price rlfe
is accounted for by the price rise -n
sugar and its sub-group i.c., khandsari
and gur. Therefore, it is very Im
portant that the price and distrib
tion of thig particular sub-group °°
essential commoditieg should b€ :r
controlled that it does not affect oa:
price index in an adverse mannér &
it ig doing now.

About Civil Supplies Corparal‘::“
for Delhi, the Cabinet has EPP"OCM_-
this proposal and this paf-hculnr
poration is under formation.
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He mentioned about gpecia] courts.
We do not intend to use the Special
Courts Act for this purpose because
it is not necessary. And the Act that
‘wag passed, does not permit us to use
it against black-marketeers, hoarders
ang anti.social elements. It was
meant for politica] opponents whom
they considered as enemies, But we
do not consider them our enemies aud
we do not intend to use this Act
against them. ‘These Courts are
meant to deal with persons who hold
high public dffices. These are not
meant for other type of persons.

We have suggesteq to the Chief
Ministers and the state High Courts to
designate a special judicial officer of
the rank of Additional District and
Sessions Judge, to exclusively try
cases arising out of the Essential
Commodities Act gnd various other
Consumer  Protection Acts like
Weights and Measures Act Anti-
Adulteration Act. Thege judges must
not be saddled with other cases so
that they can dispose of these cases
quickly anq expeditiously, This is a
suggestion which, I hope, will be ac-
cepted and each District will have a
special judge so that the cases which
are pending in various courts, do not
get delayed. He will handle only
these cases.

Credit squeeze is in operation.
Liquidity position has been con-
trolled. We have already taken a
decision and we have proposed to the
Government and ty the Planning
Commission that the public distribu-
tion gystem and the expenses incurred
in the public distribution system
should be regarded ag a plan expen-
diture and not as a non. plan civil ex-
Penditure as it has been regarded so
far. It ig not a non- -development civil
¢xpenditure, It is a plan expenditure.
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Since public distribution system is
going to form part of the plan jtself,
it should be regarded as a plan ex-
penditure under the various Five Year
Plang that would be jn operation in
our country.

With these things ang the coopera-
tion of the House, I think, we will be
able to make the public distribution
system morz effective jn the country.

SHRI JANARDHANA POOJARY:
He has not gaid anything gbout re-
leasing of more quota of sugar and
other things during Ramaan and
coming festivals,
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SHR] VIDYA CHARAN SHUKLA:
For the festiva] season we have re-
quested the State Governments to
provide gpecial facilities to the con.
sumers for various commudities.

MR. CHAIRMAN: The House

stands gdjourneq till 11 am. on Ilth
August.

1831 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
August 11, 1980/Sravana 20, 1902
(Saka)
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